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MR. SPEAKER: Order, order, Please
sit . dowm. :

SHRI M. SATYANARAYAN RAO
(Kanmnagar) There is indiscrimi-
nate police ﬁmng and mercilesg killing
of people how can he keep quiet?

SHRI P. VENKATASUBBATAH
(Nandyal): My dear friend is not
worried about the lives lost in Andhra
Region. 7 lives were lost ipn Andhra
region. I would have appreciateg my
friend’s sentimenty if he hag expres-
sed concexrn. for those unfortunate
people.

1204 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CAPTURE OF RAILWAY STA-
PERTY B;HANTI-MULKI RULES A,GIT.ATQBS
IN ANDHRA PRADEﬁH

SHRI BISWANARAYAN SHASTMI
(Lakhimpur): Mr. Speaker, Sir, I
-~ call the gttention of the Minister of
Railways to the following matter of
urgent pubhc importance a,n.d request
‘that he" may make a statement there-
on:

““The reported capture of railway
stations in-certain parts of Andhra
Pradesh by the agitators and damage
caused to the Railway properties:”

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD); §Sir, The anti=
Mu]kl Rules agxtatlon commenced . in
the ‘Andtira area of Andhra Pradesh
on 2510.72. In the initia]l stage, the
agitation took the shape of mobs of
students detaining trains at stations
and ‘writing slogans on carriages. “The
main area where the agitation was
coneentrated was the Vijayawada Di-

vision: of South Central Raﬂway The
agitation -also “existed tp .a° lesser ex-

‘tent on- ' the - Guntakal ‘and ‘Madras
Divisions of Southern ' Railway and
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tral Railway. Later: on, it - spread

to some extent also .on the Waltair
Tivision of South Eastern  Ruilway.
From 25.10.1972 til] 16.11.1672 1iere
were #$ many as 953 instances ol
detention of mail express, passenger
end goods trains, The = ideteritions

ranged from 5 minutes te 1345 minutes.

As the agltatlon gained *nomenvun{

and lawlessness 1ntens1ﬁed the initial
pulhng of alarm chains and stocruges
of trains at stations ‘gave way to stop-
pages of traims in mia-seclions again
by alarm chain pylling, disconneciion
of _hese pipes and aleo squatiing on
the track, pelting stones at trains and
damaging ‘internal fitimgs of coacres
disabling trains in the middle of the
sgetion by .draining put water fiom
the engine, cutting off of tele commparani-
cations at railway stations ang wee-
venfing staff gnanning cabing aad
stations from deing their duties. The
agitatiors also jeopardised safety by
placing the boulders, i~1 pieess and
tsee trunks on the frack. cutting signal
wires, damaging signalling eguipment.
remoyving gate-keys from level cross-
mgs, indulging in acson . includiug
Lurning of wood»en sleepers .2 pridge
w.d attempt at setting £re ‘o the coa-
ches of an Express traln

From 17.11.1972 onwards the trouble
mtenmﬁed and spreaj to more and
more stations on: the - ‘Souﬂ‘ Ceniral
Railway, it being maml? concentrated
on the Vijayawada Division. The
dttacks. on Railway proveriv were' of
the same type as meniione? above out
‘detention to trains and
damage to railway property mc:eased
from’ day to day. ‘ ;

On 2L.11. 1972, the agitation reachec
a climax When there were serious
¢ ttacks by mobs on Ten* ‘I and angoie
Stations of South Cen’rral P'—ulw 1y add
Adoni statlon on Southern Raﬂway
Arson and Wldesp‘read dam: ge was
caused at these three ctat
Pulice were for(;ed to op<n ﬁ.. T
ing in a number of deaths

The

trouble has further spread on 22.11.

Secunderabad Division of South Cen- 1972 particularly in Vijayawada  Divi-

the. -
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gion of South Central Railway and a
numbed of Station and Cabins have
been burnt Heavy damages has
beeti reported to railway property,
both to rolling stock as well as fixed
assets A Switchman of the Raillway
ot Niduhrolu Station has lost his hfe
as a result of @ mob pouring petrol on
Tum and burning hum severely He
later succumber to s mjuries A
number of raiway staff have also
been injured &t various places

Tramn services have besn cer.ousl
affected on South Central Raillway
since the trouble started In the im-
tial stages the Raillway ¢id tneir Lest
i spate of extensive miscreant activity
and threats to railway staff to keep
the trains moving However as the
trouble intensified tramns had to be
cancelled progressively in the affect.d
sections From 22111972 onwards,
practically all train movement on
South Ceniral Railway within Andhra
Pradesh hmits have b2er suspended
As many as 26 Mal Express tramns
8a Passenger tramns and 20 i1ailvar
services have been fully or partially
cancelled on the South Central Rail
wat

I'rom the time the trouble starten
on 25101972 the administraty n of the
South Central Rallway has Leen in
close touch with the Andhra Pia’esh
State Government The madenance
¢! law ang order 1s essentiaily a matter
to be looked after by S ¥ Gove.i-
ment As mentwoned . the (alling
Attention Notices given by the Mem-
ker g of Parhament, no vatlway slaticas
have been captured as suth by ugla-
tors  This termy eapture’ perhaps ras
beer described to glomfy an act of
vandalism and describe 1t ~s an act of
heroism However, mtuations have
ancen m the last few days whercn
mobg caused complete disruptiem and
suspension of rallway working at cer-
tain stations, bringing about exbensive
deghages There have #iso been cases
ol od entertng into etatien offcws
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and cabins and asking tne staff io sus-
pended thewr work and stop passing
tramns Station records tickets and
cquipment were burnt and otherwise
damaged

The extent of loss directly, by way
of damage to rallway ,rope y wnd to
goods and parcels 1n transit has been
substantial Even greater has been
the loss caused due tr crppmmg of
movement not only .n the atfected
artas but also between the North ard
the South There have been J2 cases
of sabotages of railway track, .0 cases
of arson including one of a ciesel
locomotive being burnt 36 cuses of
stoning of trains, 8 casss of looting of
goods tramns ang the burnmg or Jes-
troying of the contents of 39 wagens
17 railway stations, namely Nidubrolu,
Ammanabrolu, Bapailas, Kaval
Chirala Kolvakulur, Duggirala, Mana-
bolu, Karavadi, Adon:, Ongole, Tenal;,
Peddavallapud:, Tanuku, Stusrtpuram,
Valiveru and Pericharls have either
been damaged or burnt The approxi-
mate cost of damage to raviway pro-
perty including roling stock roughly
assessed so fapr 18 Rs 43 Jakhs and to
goods and parcels in tranmt Rs 10
lakhs Besides the estunated loss gn
South Central Raillway alone by way
of goods revenue has been Rs 1 crore
and passenger revenue Rs 25 lakhs

While this 15 a rough esfimate upto
yesterday (2311 72), to this should be
idded the continuing loss on the South
Central Railway until conditions te
turn to normal whi h will tak~ a few
days

Apart from the South Ceniral Ragil
way, the lifting movement of traffic
has suftered on other raiways also
owing to the disturbances, restrictions
have had to be imposed 1n  booking
both passenger apd goods iraffic {o and
across the South Centra]l Railway The
agitations have had 3 devasialing
effect an movethent snd lgrxe sumaber
of wagens are held up 3l over the
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wountry It has not been possible to

move even the essential fraffic such
as food grains, steel plant traffic, coal
and cement, leave alone other mis-
«cellaneous traffic which normally offers
from South to North and wvice versa
The overall loss on this account will
be assessed on a realistic basis afier
trafi_ and movement conditions return
to normal The loss 18 bound to be

substantial

It wil) take atleast a week to 10
days for the passenger service to come
back to normal and a fortrught to 20
days for the goods movement to return
to normalcy The loss which will be
sustained by the other Railways not
having been able to Lft the traffic,
which would otherwise have been
cleared, woulg be of the order of about
8 million tonnes, equvalent in terms
of revenud to about 3 crores of rupees
in addition to the direct loss suffered
by the South Central Railway referred
to above The magmtude of the loas
by way of these disturbances 1s, there-
fore, enormous, apart from the seri1ous
inconvenience caused to the travelling
public and the ihdustry and trade,
affecting adversely the normal econo-
mie life of the country.

SHRI BISWANARAYAN SHASTRI
In s lengthy statement, the hon
Minister has given, a detailed account
of the situation there I would like
to make it clear that I have no inten-
tion to ask any question cohcerning
the main issue in the agitation My
questions will be regarding damage {o,
or loss of, railway property alone

We have seen that whenever there
is an agitation, the raillway becomes
the main target of attack, as if the
railway stands in the way of the ful-
filment of the objectives of the agita-
tion, as if the railway is doing certain
harm to certain causes. Al atfacks
are directed o rallway property In
this way, the rallways incur a heavy

-y
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compensation To make up all these
logses, the Raslway Mimister increases
the fares and freight adding to the
suffering of the already suffering
traveling public Therefore, I would
ask the Mimster if he is contemplating
any punitive measures, educative
measures or preventive measures to
protect railway property from such
vandalism

The other day I heard the Railway
Mimister enumerate certain measures
taken for protecting railway property
But those measures are not effective,
as they are expected to be ‘Therefore,
I would like to ask him to state cate-
gorically, since law and order 18 a
State subject as he has mentioned 1t
n his statement whether he will take
all the Chief Ministers into confidence,
thrash out the matter thoroughly
and find out wayyg and means of pro-
tecting this national property

Coming to the particular situation,
1 would ke to ask him to enlighten
ut whether therd 1s any complicity,
directly or indirectly of railwaymen
in ceriain sections, secondly, what
steps have been taken to save the lives
of rallwaymen who are 1n certain
danger

SHRI T A PAI. The other day
answering a qQuestion, 1 had said that
1 propose to come befors the House
with some amendments to the Railways
Act making inlerference with railway
property g very serious offence punish-
able with death iny some cases. I do
hot know whether ihis alone 18 going
to deter anybody I have seen the
same pattern followed in State after
State; whatever be the cause of agita-
tion, where the option before us was
to apen fire or allow some property
to bum. Even if some people are
arrested I know how difficult it is to
prove, unless the civic ponsclousness
in this country is roused and all of us
who lead political parties also accept
the presponsibility to maintain the
integrity of the public property. I de
not know whether in any country,
efpeciallly in a poor country lke India
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which cannot afford to incur losses of
this kind, this kind of vandalism
agamnst public property is permitted. 1
understand that in China every willage
through which the railway lines pass
is held responsible for maintaining the
integrity of that line. Are we prepared
to take up this responsibili'y? I have
seen that whenever any development
takes place in this country, a new
railway line is iriroduced the property
of a lol of people gets appieciated but
you cannot collect even a small amount
as part of the compensation for this
development But whenever public
property 1s damaged, 1f we impose a
collective fine there are protests say-

ing that 1t is unreasonable. 1 should
like this question to ke squarely
thrashed out. On the one hand it

seems to be the privilege of those who
have railway lines and ralway sta-
tiohs. On the other hand there are
those who do not have these lines,
those who have been coming to us day
in and day out saying: let us have
new raillway lines so that 1t may
remove the backwardness. Perhaps
they are -laiming the additional pri-
vilege of setting fire to the railway
stations or removing the raillway lines
when they get angry on account of
some reason or itha other. Let us
decide whether public property, what-
ever be the political reason or dis-
agreements, should be the target of
attack. I do not know why railway-
men who are working as servanis of
this country shoulg be penalised, how
you can be cruel to pour petrol on
him and set fire to him mercly because
he is doing his duty. I do not know
how we can from this end give every
one profection because even our rail-
way police are subject to the same
kind of treatment. Ultimately it is a
serious responsibility for the whole
nation, Of course I can certainly
appeal to you to permil me t» say that
the railway stations that are burnt in
events like this are not constructed so
that they become standing monhumerts
of community’s irresponsibility. If
you want me to reconstruct it, I am
afraid the contractors in this country
will encourage such movements to go
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on because they will be the direcl
beneficiaries of reconstruction. Let
us now decide whether there should
be some kind of punitive measures
imposed on those people who flagrantly
allow thefe things to happen.

So far as the person is concerned,
after the event I can only say: lot us
help them as much as we can, while
we try to sateguard their interests. In
ihis particular case our people tried
to rontact his young widow to sce
whether she could be provided with a
job; she is not educated herself. We
have now asked her whether any de-
pendant of hers can be provided with
a job so that the family could be main-
tained.

She has minor children and we are
taking up the responsibility of edu-
cating them upto Matriculation. The
General Manager had sanctioned a
thousand rupees to her and I asked
him to double it; from the Railway
Minister’s relief fund I am sanction-
ing Rs. 5,000 to his family. But 1 am
sure all that we are going to do is not
a substitute for the innocent lifc lust,
and I think we have to bear the guilt
of such crimes being committed n
this country.

SHRI PILOO MODY (Godbra):
Now, you may ask him to answer the
question.

MR SPEAKER: The question was
put before you cntered.

SHRI PILOO MODY: I am aware
of the question; he wanted to know
whether any railwaymen were Iin-
volved.
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st oty crr e () wter A Qe St et ¥ A R I E

# foed foa) ot g gw § 81X A
ANy e apwgEsd o
ax & g fawar &7 fagg-§ 1 A&
AT 7 wod AT § o qarar §
fr T Tir A7 wvafa § YT SAw
wfy ogaid & fad Y o fredar @
Taar #2T § 78 o fax QA
7% fadqs ag aw = fawv
FTIY & | THF 919 WY IEA FE AT
faa ot swefFo T A N qaw &
FX qIAT T JAFT FA77 77 747 & 9}
o g & gwer agr AWTd g
& ag wAw ggar a1 fF fw @R
ward #Y wody vt & gy T T,
99 ¥ faq Wd 7 war famfardy gord
T 1 At agiaa & gy oy w Aty 8,
For & g & 97 %7 SR FCATE

firey warar oz wt § i orar
¥ flaars siT Bty ot e wCh g
T @ #r Fifag, e ¥ wrerdy s
¥, o & g Wy ) wery Ty X W
R & 1 A0 a7 Y Tz wTAT AT Pt
*Y gifr agarar, ag wdwrds WY
ik & faerrd® §, o § qrew-wrans
At 4y gl o g ok 4 KR
qq§ a2 Fav, wgrenr qrefy, o gon ¥

T oA ¥ F W g gl o (9w
sk mA agara &z of

1 have not come across a  single
lcader who has condemned 1t

o ®18 vy frfade aa ey & AV
a-ar7  gaR gEeafa @t

I hold the ruling party responsible

oY orf g7 T 8 ) g2 Y §
fe A7 i agrg ST ¥ owwy
@y w Tt F A g 2w ¥
FEFrNIFES 71 g Far Y
Y | faY 9419 %1 29 FE T I H17
ar @« & * We have put a
premium on violence.

aae sfaw ot @y e
wa wOfr, Ay fnc T St Awi-nie
tarm? WA ard, ag
ragadr o o fiat &1 e
wre fr ot & v e wTE
s-amsAgigwd 1053 Fawy
wr frafer ff wade Qe gime &
aforiveaey &% grewTy Q% A gur o
v wi Fraor T g o g, g g
% 10856 ¥ Szg Quibindnd
e W Pt ¥ gt T
W R & g | w o ¥ P
¥ ag wra s ok e wadtw Wy gt
o Rraay §, oY fire oo oy aife =
wrowET ewiawEr &) shoge
i ¥ g § 8 W 8
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oft wnfal wr (ohraerd) ey o
#T gear ox 7R & Tty vw =fyr
F 4, fiw ¥ afy Aar § adar Ay wwe
ferr 1 e aaf rar gy i fr o
Frarag 1vad nft 7 (sweeer)

Arors e At R R 2w A
farar @ 1 The law of the land is
the ¢ to take ®s own course.
B a5 uv gezzafemrd ) Haaog
statar g f5 dAge  faara afgg &
HoTH TR TAY A ‘ FiFpo §3
T i¥ Agairsf frr NN s ag
AT g v #T g AN e

We cannot encourage people to
take the law into their own hands

A ¥ FraAA gE, A arw R ad )
Qe ¥ qEaa gk, a1 gore W gfar
# 2ew w w1 ot T AT@e R
ard e % dx Ay @t Fz ax o)

ISR I MT T AP L 1
oy A T, 1070 X
+31 47 0% wgtraex g o carngy ¥
PR B e e W o
arse ol fewr, 39 & g e w0
F T IF 9 HAT ¥ | waw qdf
® 1ot 44F -8 ergfen, # woe
| atbve ol o o frar o gy
igahfag ¥ sl o Wl gar
fodaid i R 1072 ¥ i it fir
aphor Wt Wy SHaRT My W Y @Y, &
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TERY RAFR FT I70% g @ T
oY AR T AN @ ?

AT A IR

¢t will take at least a week to
10 days for the passenger services
to come back to normal”

SHRI P VENKATASUBBAIAH
(Nandyal) He 1s wrongly quoting
the Prime Mimster

SHRI JAGANNATHRAO JOSHI'
The hon member there quoted 1t
heie and 1t was not demed

SHRI PILOO MODY If it s
wrongly quoted, 1t 1s for the Prime
Mimster to deny at

SHRI M SATYANARAYAN RAO:
(Karimnagar) In the presence of
the Prime Minister, 1t was quoted

st wAEEAR Wy AR
frgreit gfer Y g aIr @ agT &
&gT 41
We are are prisoners of indeeision.

'!ﬁ sa W A E 1i]
We are still prisoriers of inde¢ision,

iR T R g e
TS FY wEFH @Y § | Ty,
qrelY, T At Agar e qg Tt
Y g Ay 7@A § | AT Sy Y 8T
@ ® @A gz w9
A gz wid § , A I HT A AT AT
sragrrwar

ft qré & zz s feerman & fr qag
fedl & ant=fr qt wielt |+ & wgAr
wiga g fir wror 9% ¥ Qrd waang e
oo g § 1 oTa et et oy ey oy
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[ wee ot ]
f qoeTe g P e A wc Tl g,
N *H ¥ 97w gfafwar g ¥
g g€ 1 9 g% 1 a7 wew Ay
g awdm ), fewrd), wmET W
fadg ¥, Ngwframr A g s &
g enfea <@ 81 37 for e oY
¥ srdar w7ar g 5w o e
g1, ar-auw &, fafvew fegray &
a1 qx fig faar s afag

9EY IT-NETTITHT ¥ wEd ¥
T WG GH FAT 97 | 9T A« AT
AT HY 3 W 9T, &7 3 FEN {
ITHT YA Wy W FV 7 ) FY gar
g fomrly ¥ oF a8 FeoA X 0w
Afeer ot &, fg Rale-wEsw®
Y ary arnt @ @ 1§, mfs T

o7 HATENT 9€ WX 97 WTEHT IGT Ay
w7 WOET WY W w7 | gfT qIEI
#9793 g fao =g T &Y &, A |
IH F AT Y AGAT WG AT WA
W %Y, gud fog W 39 T §e gaw
WTAT GET | AT A WIHTT 3F AT 9T
favia &, ur ¥o & wEify W gfa
AL

¥ ggeurET T g iR W owef
g A W owdwtar Y grer &
faq v yawg fiea &1 70 wod aFrey
Fegr e % Ruw feac g fen
way § 7 war fawgaver-Harelt dvww 9T
Farxrer w2wer w1 deq Aff fearmar § 7
my ¥ ax ¥ miggr A W W«
gy wwet 1 & oy o wgar g
gorrT A miyal, ofaa st ated
wdnfal &t gorr & vy ¥ oa@
wasy fimer & 2
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SHRI T. A. PAI: Sir, they have
not been captured in the sense they
have been imprisoned., This great
act of vandalism has been described
by the people as an act of heroism.
They have described it as capture
because it looks so romantie. I think
they have been rescued when they
have been surrounded by all this kind
of people who indulge in goondaism.
My hon. friend, Shri Jagannathrao
Joshi, said that he did not like all that
1s happening I hope what he has
said would not be construed as a
justification for what 1s happening
now, because ultimately he said that
when people get angry they have a
right to attack public property

SHRI JAGANNATHRAO JOSHI-
I bave never said it. I have never
justified 1t an I will never justify it.
I am the last man to justify it any-
where, 1n any sphere, at any level.
It 1s the ruling party which creates
such situations by not taking decisions
m time and encouraging people to do
these things. 1 have never justified
it.

SHRI T. A, PAI: May I say that
this 1s not the only instance? During
the last two months, September and
October, whether it is the students’
anger against the government be-
cause they do not like some exami-
nation, or a paper in some examina-
tion, or they do not get cinema tickets
in some other States, or because
people talking ome language do not
Like the people talking another langu-
ege in another State it appearg that
the railway property seems to be their
only tatget. I can understand it #f in
their mood of anger they set fire to
their own homes alsa; but that they
do not do. They do not want to burn
their own homes; they want to burn
only railway property. If this is
going to be the pattern of behaviour
of the society, I think fhis kind ot
patbern shou)d not be approved by
any political party. I would, there-
fore, suggest that st political parties
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support the measures that we would
like to take ag best as we could, Un-
less there is strong condemnation by
all political parties of this kind ol
behaviour, it will continue. Let wus
learn to settle our problems in other
ways. Exposing the railways to this
kind of danger and dislocating thous-
ands of passengers who are absolute-
ly innorent to the hazards of travel
should be condemned by all in the
strongest terms, In the course of the
last few days we had to refund inany
tickets and many passengess have
been stranded at scveral places.
tried to divert a train which wag
going to the south through Raichus.
But, unfortunately, we have to  pass
through Adoni, one of the stations
which was atltacked by 10,000 peoplc
where firing had to be resorted to

1 have not given you any guarantec
that this will be restored in ten days.
From the day of normaley, it might
take 10 days. I only appeal to the
House and the hon. Members who
expressed themselves today )
strongly about il with the hupe that
the people at large will feel that
their representatives  thorcuel.'y
disapprove of what is happening.

MR. SPEAKER: Shr; Dinen Bhat-
tacharya—absent;  Shri Hari Kishore
Singh abscnt; Shri Samar Mukher-
jec—absent,

MR. SPEAKER: The papers to bu
laid.

SHRI JYOTIRMOY BOSU (-
mond Harbour): Sir, I had written
to you day beforc yesterday about
the alarming issue of the Shaw Wal-
lace Company. the biggest ever
foreign exchange scandal. Two news
1tecms have come out in the Economic
Times as well as in the Statesman It
says:

“Shri Kalyan Kumar Busu was
arrested this mornung by the officers
of the Eoforcemeni Directorate,
Government of India, Calcutta, for
allegedly contravening the provi-
sions of the Foreign Exchange Re-

2547 LS—8
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gulation Act 1847
Rs. 3,24,00,000.”

involving in all

This Shaw Wallace Company is a
British company. They are scnding
out money contravening the Forcign
Exchange Regulation Act  The En-
fotcement  Directorate ofticers had
gone and gol that man brought down
from the wreraft and his pas.por.
was 1mpounded. Later on, about E£E9
Enforcement Department officer s
raided the office of the Shaw Wallacc
Company and geized lots of docu-
ments, Would you be so kind enough
as to ask the Governmeni to mske a
staternent on this issue? Tt is very
vital for us to know. It iuvolves
Rs. 3,24,00,000. Would you kindly 1ell
the Finance Minister to make a
stalement on that®” Thank vou very
much,

SHRI SHYAMNANDAN MISHRA
(Begusarai). Sir, I have sought
your kind permission. ...

wqey A WHIW T 42 TEI§

arfaf ~== av 31 froe? | mivwe
TAF Tiwad Sy T g7 adnEa
Téve & vl

st smw avgA frar s ARS Fran
% qg 6 ¢ {7 vFama TEMT 9T me
a9 39 TNl ov fear gy AN
fraza] ¥ fe smv arf fufamy o wv
T f& ...

-

[ have come with all the resources
of the Government of India to support
a particular candidate; I have come
with all the Consolidated Fund of
India. Even then you would ask us to
go to the court or seek the protection
from the Election Commission

wEaH WE'E 7T § AT WE
fe srfmE o AT ap S A8 Fo g
S a7 fr wad it rgEdm R
far fafarzt =/ oiamT o 9T &9
FgA 4 f& awgr /), g7 A1 wdl @
B g
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SHRI SHYAMNANDAN MISHRA:
The Finance Minister of the Govern-
ment of India says during an elec-
tion campaign that we are going to
back in full strength Mrs. Nandini
Satpathy. This is nothing but poliut-
ing the elections . . (Interruptions)

streaw WPAT 99 39 & fow A
fogqr w17 7 w9 vorAwe wfawT /
aix Fifoa

ot syveeiA faw. g &Y W
R W FH aar e W@ Aag ¥ IEw
T & N Y M W

WO WEWW WY Y@ aaisg
e 15 arx & 97 & fgars 7

Are they debarred? They have been
doing 1t since the very beginning

SHRI SHYAMNANDAN MISHRA:
If they have been dong 1t, that
does'nt Justity it.

R wgET & g Taens
FavAr A AT FSTgATE | AN F
T 3H ALE Y AT G § I HT T
FiaeT Femy § )

SHRI SHYAMNANDAN MISHRA:
Y ask you whether the Ministers of
the Government of India are
accountable to us for dll their wutter-
ences and their conduct. This is the
basic issue Doesg it not amount to
mass bribery of the electorate,
throwmng all the resources of the
Government of India on the side of
a partionlar candidate?  (Interrup-
tions) We were in fact thinking uf
bringing forward an adjournment
molivn. There can bhe nothing inore
objectionable.

; MR, SPEAKER: I am sorry. This
is not the proper forum to rase the
question,

NOVEMBER 24, 1972 Ruailway property by 224

anti-Mulki agitators
in A.P. (CA)

SHR] SEYAMNANDAN MISHRA:
On a point of order, Sir, arising from
what has fallen from your lips. If
certain things have been going on
for a long time, 18 it your pleasure to
say that those things should be con-
sidered to be roegularised? Are not the
Ministers of the Government of India
accountable to this House for all
their actions and utterences? If they
are nct, then you have got a very
poor conception of the House of the
People. (Interruptions)

werw Wated - N9 ¥ W ¥ A
9FAT A | TW SN & AL N wqo
T FT FAT ¢ AT 54T . 59 HT GH{HA
Y ) AT T A A

I am not there to decide any matter
which can be decided by the Election
Commussioner. There 1s no question

of conception, rich or poor. Your
conception 15 welcome to me.

SHRI SHYAMNANDAN MISHRA.
Even if a party 1s in governm 'nt,
it cannot wuse the government for
parly purposes.

weaw wivew ¢ fufaexy & faenw

Gar w1 a A & ) 9% qSwee W
TN A FT R, @R
g% faww wE ow dEere § A
g

SHRI H. N, MUKERJEE (Calcutth-
Norih-East): When the House is in
gession, a statement made by a
Minister. ... (Interruption)

MR, SPEAKER: If he declares a
policy.
SHRI H. N. MURERJEE: Not

merely that. When the House is in
segsion, it can take possession of any
report regrading a Minister having
made a statement—apprently, he has
made a statement—whicth goes
against the Constitution.
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MR. SPEAKER: Not day-to-day
administration; only if he lays down
a new poticy. (Interruption)

vdewE PRI N T ¥ wER v
g FET Fa1 &< 9w fF ag awr 3
W W M w@RY V.. .. (mAEAw)

SHRI H. N. MUKERJEE: Why
should an impression be given that

the people are being sheltered?
(Interruption)

WU AW W RS AeT
v @, 9% T |

What has the Speaker to do with it?

SHRI H N MUKERJEE: Ask the
Minister.

MR. SPEAKER: If you are dis-
satisfied with the conduct of a Minis-
ter, there are remedies available in
the procedure. You can come with a
censure motion against him.

SHRI H N MUKHERJEE: That 1s
a different matter Let him come
and cxplain here.

have
clec-

MR SPEAKER Ministeis
got the right to paiticipate in
tions ag any other party-man,

SHRT H N MUKERJEE: But not
to say that the government will be
exploited for clection purposes.

SHR1 SHYAMNANDAN MISHRA®

Although the government 1, a
party government., 1{ canno! use
the pgovernment 1o achiove the
party’s ends and purposes Thul 1s
the basic tenent so far as democracy
is concerned

weaw wag - fafeT meRde
¥ @ & v oY O § e
N FaEr AT & WO A § )
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T I AR T | wT qF W1 FA
£ ga% fereTs WY N9 HT A% &
f& ag e ser g1 (=mEEE) .

e @Ta UReER W WL SV &Y
Ag oifv e & & 7% (@ R T
R qr E )

SHRI JYOTIRMOY BOSU It
amounts to misconduct on the part of

the Minister.

MR. SPEAKER: If it is a tas> of
misconduct, come out with a censurc

motion.

SHRI JYOTIRMOY BOSU. I
rising on a point of order 1
written {o you earlicr

MR. SPEAKER: There 1s 110 punt
of order here. If you think that it is
a misconduct, you come with a cen~

<m
have

sure motion agamst him Follow the
procedure.

SHRI JYOTIRMOY BOSU. 1 have
wiitten to you, Sir. ...

MR. SPEAKER: If you think the
Mimster’s conduct is not right, vou

coma with a motion in this House

SHRI JYOTIRMOY BOSU Wul
vou admt that?

MR. SPEAKER: I will adinu that
and you will have to give reasons
which are adequate to bring 11 with-
in the censure motion provided n
the Rules.

oft ey waer  (=feror fammt ) 3is var
Agvzy, aav fafarer 11 fam-1 = o
fear ot gwar £ 7
SHRI JYOTIRMOY BOSY 1

have wriiten to you eartliet and 1
want to be heard

MR. SPEAKER: Not off-hand You
just gei up and move a motion”

SHRI JYOTIRMOY BOSU
written to you earlier..

MR. SPEAKER: No motion
be moved just by writing to me

I have

can
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(MR SPEAKER] weTE wERES: W T ¥ A
Without any motion you are not ¥ Surar whfwIw v & oY ey amed.
entitled for anything. . v N
afier o8 graw ¥ fnefy Fmay & wwen
PROF MADHU DANDAVATE qa |
(Rajapur): Why not you permit us :
to make a submission here, Sir? PROF. MADHU DANDAVATE:
. _ Will you hear us on a procedural
MR SPEAKER: I am not permit pomnt? I want to raise a procedural
ting anybedy. point. ...
SHRI PILOO MODY (Godhra):

Kindly listen to me for a minute.
Sir. Is it proper for any Minister to
go and promise something in a cons-
tituency? It happened threa years
ago and it was raised in this House
and it was possible for us to make
a statement here because the then
Railway Minister had gone tn a
constituency and promised some new
railway lines or some over bridge
and expansion of the railway linc
and all that, in a bye-election.

ot ofer wyo ;7T A% w7 E 8,
€T % TIW T AT & 4

SHRI JYOTIRMOY BOSU:
to be heard

I want

MR SPEAKER: I am not allow-
ing (Interruptions)  You wuan{ to
raise something without my permis-
sion and then you <ay that I have
allowed you If you are standing hike

that, you camnot say that I have
allowed you.
SHRI JYOTIRMOY BOSU: It was

a msconduct commtted by  the
Frnance Mimister It 1s a serious

matter i -ﬁ
MR. SPEAKER: If there is a mis-
conduct, you must come under the

procedure and not get up like this,
without any motion.

SHRI SHYAMNANDAN MISHRA:
If ] table an adjournment motion, will
you allow that, Sir? If that 13 your
wish, then we shall have to invari-
ably come up with adjournment
motions on such subjects.

IR SPEAKER: If it is a proce-
dural thing, then the book 1s there,
consult it.

PROF MADHU DANDAVATE: In
this House, whenever we raise cer-
tain 1ssues, just now you have sad
that there 1s a provision by which we
can  bring a censure motion, Every
time don’t provoke us to bring a
censure motion

MR SPEAKER. What else should
1 do” Can T condemn a Minister
without any motion”

PRO¥F. MADHU DANDAVATE- 1
want 1o bring o your notice one
thing It is not the Congress Party
that is concerned Many of us are in-
terested 1in the democratic formis of
functioning. To-day it may be a Con-
gress Minister, tomorrow it may be
a Commumst Mimster. (Interrup-
tions)

MR. SPEAKER:
ed you .

I have not allow-

PROF, MADHU DANDAVATE:
He has promised developmental acti-
vities 50 that the position of Mrs.
Nandin1 Satpathy becomes strong.
Sw, I think it is a violation of the
democratic form of government and
thal is why we want to raise this
1issue. We want your ruling over it.
To-day, 1t may be one particular
Parls, tomorrow it may be & Com-
munist Party and the third day, it
may be the Jana Sangh....

.ﬁ‘ MR SPEAKER: I bave not allow-

ed you, You go on speaking.
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SHRI M. SATYANARAYAN RAO
(Karimnagar): 1 have sought your
permission, Sir.... (Interruptions) 1
want to be heard....

MR. SPEAKER:
to anybody.

1 am not listening

SHRI S. M. BANERJEE (Kanpur:
Mr Spcaker, developmental aetivi-
ties should not stop on account of a
bye-election,

SHRI M. SATYANARAYAN RAO:
Sir, the Pinne Minister assured us
that she is going to tuke a decision on
the Mulki Rules issue within a short
time but no decision has so far been
announced, Unfortunately, they aie
adopling the methods adopied by
Yahya Khan. They are sending the
military to Hyderabad city....

MR. SPEAKER: Please sit down.
T have not allowed you.

SHRI M SATYANARAYAN RAO-
How many people you want to be
killed before you want to aunounce
your decision? I want to know that.
Always they are saying just like re-
citing Mantras that a solution wall
be found within the framework of the
integrated State.... (Interruntions)

MR. SPEAKER: It will 10t go on
record I have nol allowed him,

SHRI JYOTIRMOY BOSU:
in writing, Sir. 1 ‘wrote to you
MR. SPEAKFR* Vru have written

I gave

SHRI JYOTIRMOY BOSU: [ have

written to you under Rule 377
MR. SPEAKER: You have written;

1 am not bound te accept it (Inter-
ruptions)
SHRI JYOTIRMOY BOSU. I

wrote to you. Do you want to hear
me or not, Sir?

MR. SPEAKER: If you are dis-
satisfied with the Minister's conduct,
enme under the procedure, bring a
motion. . .
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SHRI JYOTIRMOY BOSU: This 1s
a particular matter. ...

MR. SPEAKER:
you,

I am not allowing

SHRI JYOTIRMOY BOSU: How
can one accept this sort of discrin.ina-
tion? I feel, I am discriminated
against. I am very sorry fo «ay this
You allowed Mr, Shyamnandan
Mishra. You allowed Mr. Hiren
Mukerjce,

MR. SPEAKER:
what you say.

I do not nccept

ff oft waw - wew wdm,
agr ax wsAw fafaeet &1 fwawe
frar St ¥gr & ag @7e frc uwe A
Yo dto Yo * FAFWA For P |

MR SPEAKER: Nothing will eo
on record unless I allow it. It is not
an all-comprehensive thing; you can-
not bring everything under Rule 377

SHRI JYOTIRMOY BOSU- 1
have writien to you,

SHR1 SHYAMNANDAN MISHRA.
Will you reconsider your decision
beeause it constitutes a serious menace
10 democracy?

MR. SPEAKER: If you ore dis-
satisfiecd with the conduct of any
Minister, bring up a motion against
him.

SHRI SHYAMNANDAN MISHRA:
I am pleading with you, Sir. Here the
Finance Minister has placed the re-
sources of the Centre to influence the
election

MR SPEAKER: If you want to
condemn any action, you can bring
up a motion in the House, We can
discuss it. We can pass a resolution.
There 1s a procedure,

SHRI JYOTIRMOY BOSU: Do you
allow * it under Rule 377 or nol, Sir?
Why ic there {hic vnrovision undel
Rule 377. Sir?
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MR. SPEAKER: May I tell you,
you are under a wrong impregsion?
If you think that by interrupting
anything will come out, don't think
so, nothing will come out. You make
it & daily practice. It is delibersate. I
request you to please sit down. If the
Speaker thinks something is not
necessary, he does not allow, But
this is the particular way you have
developed to force him I don’t accepl
1t.

SHRI PILOO MODY: May I move
a motion, Sir?

MR SPEAKER' Any time, under
the rules.. . .

SHRI PILOO MOLY:
move

MR SPEAKER: Not now,
have to give notice.

SHRI PILOO MODY: 1 beg to
move that the unconstitutional and
andemocratic  behaviour  of the
Finance Minister be censured right

here and now....

MR. SPEAKER: That is not the
way. There is a procedure which we
nave to follow. If no notice is given
jt will not be coming up in the re-
gular shape,

SHRI PILOO MODY: Last time
when Shri Raj Bahadur had moved a
motion, I said that it had to come w0
you in writing but you said that it

was not necessary. Does it mefm
that one rule would be applied to h_zm
but another rule would be applied

10 me?

MR. SPEAKER: There is a specific
rule about it

SHRI SHASHI BHUYHAN: His
verhal motion is a political stunt

SHRI JYOTIRMOY BOSU: I have

sjpesdy given a motion in writing
You may send for the motion. T had

gived it half an hour sgo..,.

I beg o

you
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MR SPEAKER: Let him follow
the rules.

SHRI JYOTIRMOY BOSU.
already sent the motion,

1 have

MR. SPEAKER* I shall sec.

SHRI JYOTIRMOY BOSU: Under
rule 184, I have given a motion that
the House should consider the utter-
ances of Shr1 Yeshwantrao Chavan
which are unbecoming of a Muster
of the Central Government, I have
given the motion, and let the House
take 1t up.

MR SPEAKER- Now, Papers fo be
Jaid on the Table.

SHRI JYOTIRMOY BOSU: What
about the motion that I have given?

MR. SPEAKER- I shall examine it

15.62 hrs.
PAPERS LAID ON THE TADLE

Report of CAG of India, 1970-71,
Audited Accounts and Annual Report
of LI1.C., Central Sales Tax (Regs-~
iration and Turn over) (Amdt) Rules,
1972 and Notifications under Customs
Act and Finance (No. 2) Act.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (BHRI
K R. GANESH): 1 beg to lay on the
Table—

(1) A copy of the Report of the
Comptroller and Audifor General of
India for the year 1970-71—Unjon
Government (Commercial) Part J—
Introduction, under article 151(1) of
the Congtitution, [Placed in Library.
See No. LT-8777/721.

(2) A copy of the Annual Report
‘Hindi and English versions) of the
Tafe Insurance Corporation of India
for the year ended the 3lst March,
1172 along with the Audited Accounts,
+ader section 29 of the Lifc Insur-
ance Corporation Act, 1958, [Placed
m Library, See Wo, LT-3775/72].





